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I, tile Chairman of the Committee on Private Members' Bills and 
Resolutions, having been authonEed by the Committee to present the 
Report on their behalf, present this Eighteenth Report. 

2. The Committee met on 23 April, 1986 for-

I. Examination of the following Constitution (Amendment) Bills 
under rule 294(I)(a) of the Rules of Proc:ec:Iure:-

(1) The Constitution (Amendment) BUt, 1986 (Amendment oj 
Eighth Schedtde) by Prof. Narain Chand Parashar. [Bill No. 
45 of 19861 

(2) The Constitution (Amenciment) BUt, 1986 (IMmion oj neIL' 
article 30A, etc.) by Shri Prtya Ranjan Das Munsi. 

(3) The Constitution (Amendment) Btll, 1988 (lnaertion of ne1D 
amcle 31) by Shri Priya Ranjan Du Munsi. 

(of) The Constitution (Amendment, Bill, 1986 <Amendment of 
Bighth Schedule) by Prof. Narain Chand Paruhar. [BilL 
No. 47 of 1986] 

II. Classlftcation and allocation of time for discussion of Bills (vide 
Appendix) under clauses (bi and (c) of rule 2M (1) of the 
Rules of Procedure. 

m. Allocation of time under rulp 2M (1) (e) of the Rules of Pro-
cedure to the Resolutions at item ",os. 2. 3 and of let down in 
the Lilt of Busine8I for Friday. 25 April. 1988. 

Ezcmiution oj Cor.8tit~tioft (Amendment) Btl" 

3. The Committee considered the Bills and arrived at the follow-
ing findings u a result of their examination of the Bt1ls:-

Jl'inding. uf the Committee 

(1) The ·Constitution (Aml'1adm£ot) BiU. 1988 (Amewftneftt crI 
Etpht" Schedule) by Prof. Narain Chand Paruhar. [BtJl No. 
45 of 1988] 

The Bill seeks to amend the Constitution with a view to in8erl 
"Pali" language in the Eighth S-:tedule. 

Mter considering all aspecb of the Bill, the Committee reetmI 
mend thAt t1Ie member may be pennited to move for leave: to in-
troduce the Bill. 
,::.-~---:,- [P.T.O. 
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(2) The Constitution (Amendment) Bill, 1986. (luertion of new 
anicle 3OA, etc.) by Shri PliYa Ranjan Das Munsi. 

The Bill seeks to insert a new article 30A in the Constitution with 
a view to make free and compUlsory education. for all children upto 
bieber IeCOndary level, at a fund.lrneutal right. 

After considering allupecta of the Bill, the Committee recom-
mead Ithat the nwnber maybe permitted to move for leave to iJltrochlce 
the Bill. 

(3) The Constitution (Amenciment) Bill, 1986 (luemon of new 
af1k:1e a1) by Shri Priya Ranjan Das Munai. 

The Bill seeks to insert a new artic~e 31 in the Constitution "ith a 
view to make sports education compulsory in all schools for all children 
till they attain the age of nineteen yea! 5. 

After considering all aspects of the Bill, the Committee recommend 
that the member may be permitted to move for leave to introduce the 
BID. 

(4) Tbe Constitution (Amendment) Bill, 1986 (Amendn.ent of 
Eifhe" Schedule) by Prc.'. Narain Chand Parashar. 
[Bill No. 47 of 1988] 'J 

The Bill Ilea 10 amend the Coufttitution with a view to iu&E!rt 
. 'Bhoti.. languqe in the Eighth SchedlJle. 

After considering all aspects of the Bill, the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

S. After CODIiderm, all upects of the Billa. the Committee recom· 
mend that all the Billa ,..ferred to in tbe Appendix be placed in ca:cgory 
'B'. The CommIttee recommend aUncl'!tJon of tilDe for each of tbe 
BUl. as shown in column 5 of th.e Ap~dix. 

AUoeaL_ of timc to Jauoluticma 

8. The Committee recommend allccabon of time to reaolution as 
foUowa:-

(1) Resolution by Sbri Balwant Singh Ramoowalia Ie- 'J h,).l1"8 
prding conferment of sanae rights as enjoyed by 
Indian citbIeIUI on persons of lDdian origin living 
abroad. 

(2) Re8Olutiop. by Sbri Manik Sanyal reprding mea8W'eS 2 bours 
io protect rights of GO\'f.r~rr •• nt employees. 

(3) Resolution by Shri Priya &njan Des Munai rer-~-d- 2 bours 
iDa nationaliaation of jute ind:J"~1"Y. 



7. The Committee recalJIl8Dd. tbat-
(i) Prof. Narain Chand 1':.Il'usi1ar and Shri Priya Ranjan Uas 

Munsi be permitted to move for leave \to introduce their 
Constitu.tion (Amendment) Bills; . 

(in the classification and allocation of time to Bills by the 
Committee. as shown in lhr Appendix, be agreed to by the 
Ho,QSe; and 

(iii) the allocation .of time to resolutions. as shown in paragraph 
6 aoo\le, be agreed tQ by the House. 

NEW 0Buu; 
April 23. 1986 
Vciiiakha 3, -i908 CSakCl) 

M. THAMBI DURAl, 
Ch4innan, 

Committee on PrivAte MemberI' 
BUZ. and RelOluticml. 

(P.T.O. 
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